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W 0 R L D HEALTH o R G A N I Z A T ION 

RESOLUTION 

OF THE 

TWENTY-NINTH WORLD HEALTH ASSEMBLY 

AMENDING THE CONSTITUTION 

OF THE WORLD HEALTH ORGANIZATION 

(Articles 24 and 25) 

On 17 May 1976 the Twenty-ninth World Healtli Assembly 
adopted the attached resolution amending Articles 24 and 2S 
of the Constitution of the World Health Organization. 

IN FAITH WHEREOF we have appended our signatures hereto; 

DONE at Geneva this twentieth day of May 1976 

in two copies. 

/§irJ'll'!f1 
Haroin. Walter 

President of the 
Twenty-ninth World Health Assembly 

/§igne!f1 

H. Mahler 
Director-General of the 

World Health Organization 



The Twenty-ninth World Health Assembly, 

1. ADOPTS the following amendments to Articles 24 and 2S of the 
Constitution, the texts in the Chinese, English, French, Russian 

and Spanish languages being equally authentic: 



CHINESE TEXT 
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ooL18H TEXT 

Article 24 - Delete and replace by 

Article 24 

The Board shall consist of thirty-one persons designated by as many Members. The Health 
Asaembly, taking :.into account an equitable geographical distribution, shall elect the Membel'S 
entitled to designate a person t o serve on the Board, provided that of such Members, not less 
than three shall be elect~d from each of the regional organizations established pur~uant to 
Article 44. Eac'h of these Members should appoint to the Board a person technil!ally qualified 
in the field of health , who may be accompanied by alternates and advisers. 

Article 25 - Delete and replace by 

Article 25 

These Members shall be elected for three years and may be rr-elected , provided that of 
the eleven members elected at the first session of the Health Assembly held after the coming 
into force. of the amendment to this Constitution increasing the membership of the Board from 
thirty to thirty-one the term .of office of the addit,ional Member elected !ihall, insofar as may 
be necessary . be of such lesser duration as shall facilitate the election of at least one 
Member from each regional organization in each year. 



FRENCH TEXT 

Article 24 - la.p.lacer par le text. luivant 

Article 24 

Le Conseil eat compoai de trente at une peraonne., di.ign~e8 par autant d'Etat. Membre •• 
L'Asseablie de la Santi choiait. compte tenu d'une rtpar~ition giograpbique iquit~ble. les 
Etat. appeli. l di.igner un dtltgut au . Conaeil, ~tant entendu qu'au moin. trois de ces Membre. 
doivent atre ilua parai chaeun~ des organiaations dgionales itabliea en application de 
1 'article 44.' Chaeun de ees Etats enverra au Con.eil une peraonnalitf, techniquement qualifUe 
dana le ~ine d~ 1. aanti, qui P9urra ltre aceomvagn'e 4e suppliants et de conaeillerl. 

Articl~ 25 ~ leaplaeer par le texte auivant 

Article 25 

Cea Membrea aoot ilua pour troia an. et lont diligiblea; cependant, parmi lea onzeM_brel 
flu. lorl de la pr .. i~re aellion de l'As.emblie de la Santi qui 8uivra l'entde en vigueur de 
l'..ende-ent 1 la priaente Conatitutioo portant le nambre dea membrel du Conleil de trente l 
trente et un, le .andat du Membre lupplfmenteire llu aera, a'il ya lieu, rfduit d'autant qu'il 
le faudra pour factUte.r l'Ueetion d 'au. aoina un M_bre de cbaque orlentsation r~gionale cbaque 
annie. 



RUSSlAN TEXT 
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SPANISH TEXT 

Articulo 24 - Su.tituya.e por 

Art!culo 24 

EI Con.ejp e.tar' lntesradd por trelnta y una perlonas. de.ignadaa por igual nUmero de 
Hiembrol. La A.a-blea de la Salud. tenlendo en cuent. una di.tribuci6n seosr'fica equitatlva . 
el~sir' a 108 Hlembro. que tengan derecho a desisnar a una per.ona para intesrar el Con.ejo. 
quadando entendldo que no podr' elesirse a ,meno. de tre. Hiembro. de cada una de 181 organiza
cione. resionalel e.tablecida. en cumplimiento del Art!oul~ 44. Cada uno de 108 Hiembros ~ebe 
nombrar para el Con.ejo una perlona t~cnicamente cap,citada en el campo de l a .alubridad, que 
podr' ler acampaaada por .uplente. y a.e.ore •• 

Articulo 25 - Su.titdya.e por 

Articulo 25 

Lo. Hiembro •• er'n elesidos por un periodo de tre •• ao. y podr'n .ar reeleSido., eon 1 • 
• alvedad de que eotre 10' onee elegido. en la primer. reuni6n que celebre la A.amble. de la 
S.lud de.pul. da entrar en visor la pra.ente raformA da la Con.tituci6n. que aumenta de treLnt. 
a treinta y uno el a~ero de pue.to. del Con.ejo, la duraci6n del .. ndato del Hieabro .upl .. en
tario .e reducir' •• i fuele mene.ter. en 1a medida nacesaria para faci1itar 1. elecci6n .nual 
de un Hie.bro. por 10 meGO., de cad. upa de 1al organLzacione. reSionalel. 



2. DECIDES that two copies of this resolution shall be 
authenticated by the signatures of the President of the Twenty-ninth 
World Health Assembly and the Director-General of the World Health 
Organization of which one copy shall be transmitted to the 
Secretary-General of the United Nations, depositary of the 
Constitution, and one copy retained in the archives of the World 
Health Organization; 

3. DECIDES that the notification of acceptance of these amendments 
by Members in accordance with the provisions of Article 73 of the 
Constitution shall be effected by the deposit of a formal instrument 
with the Secretary-General of the United Nations, as required for 
acceptance of the Constitution by Article 79(b) of the Constitution. 

• • • 

Tenth plenary meeting, 17 May 1976 
A29/VR/ IO 



o R G A N I SAT ION MONDIALE 

RESOLUTION 

DE LA 

D E LA 

VINGT-NEUVIEME ASSEMBLEE MONDIALE DE LA SANTE 

AMENDANT LA CONSTITUTION 

DE L'ORGANISATION MONDIALE DE LA SANTE 

(Articles 24 et 25) 

SAN T E 

Le 17 mai 1976 18 Vingt-Neuvi~me Assemb16e mondiale de la 
Sant6 a adopt6 18 rEsolution ci-jointe amendant les articles 24 
et 25 de la Constitution de l'Organisation mondiale de 18 Sant6. 

EN FOI DE QUOI nous avons sign~ Ie pr~sent document. 

FAIT l Gen~ve, Ie vingt mai 1976, en deux exemplaires. 

/~ign~7 - -
Harold Walter 

La Pr~sident de 18 
Vingt-Neuvieme As8emb1~e 

mondiale de 18 SentI!! 

/~ign~7 - -
H. Mahler 

Le Directeur g~n~ral 
de 11Organisation mandiBle 

de 1 .. 8Ult~ 



La Vingt-Neuvi~me Assembl~e mondiale de la Sant~, 

1. ADO PTE les amendements suivants aux articles 24 et 25 de la 
Constitution, les textes anglais, chinois, espagnol, fran~ais et 
russe ~tant 6galement authentiques : 



tUm AliGLlIS 

Article 24 - Delate and rep late by 

Article 24 

The Board shan consist .. of thirty-one person. dedpated by al _ny .. ben. 'lb_ Health 
As sembly, taking into account an ~quit.bl. geographical di.tribu~ion •• hall .lact the ~r. 
entitled to delign.te a person to aerv. on the Board', provided that of lucb Healbers. not 1 ... 
than three ahall be elected frQG each of the regional organizationa eat.blt.hed purauant to 
Article 44. Each of the •• Member. abould appoint to tbe Board a peraon technically qualified 
in the field of health, who may b. accompanied by alternate. and advisers. 

Article 25 - Delete and replace by 

Article 2S 

The.e Members ahall be elected for three year. and .. y be re-elected • . provided that of 
the eleven me=bera elected at the first •••• 10n of the H .. lth Aa ... bly held ".fter the cOD1na 
into force of the amendment to thia Conatitution increaaing the ..-berahip of the Board fra. 
thirty to thirty- one the term "of office of the additional Heather elected ahall, "inaofar aa 
may be neces sary, be of luch lesler duration a. ahall facilitate the election of et lealt 
one Membe r from each regional organization in each year . 
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TEXTE ESPAGNOL 

Articulo 24 - Suatituyaae . por 

Articulo 24 

11 Conlejp eltar' ~nte8rad6 por treint~ y una peraonaa, deaignadas por igual nu-ero de 
Hieabrol. La A ... bl •• de 1. Salud, teniendo en cuenta una diatribuci6n geog~'fica equitativa, 
eleair' e 10' Hieabro. que . tengan derecho a delignar I unl peraona para integrar e1 ConleJo, 
quedaado entendido que no podr' elegirle a .menol de trea Hiembrol de cada una de lal organiza
cione. resionale. eltablecidal en cump1imiento del Articulo 44. Cada uno de 108 Kiembroa debe 
no-brar para e1 Oon.ejo una perlona t'cnicamente capacitada en e1 campo de 1a la1ubridad, que 
podr' .er acampaAade por lup1entel y alelores. 

Articulo 25 - SUltituyale por 

Articulo 25 

Los Hi_bros ser'n e1egidol por un periodo de t 'rea enos y podr'n ler ree1esidol, con La 
.alvedad de que entre 108 once elegldol en 1a priaera reuni6n· que celebre la Alamblea de la 
Salud delpu's .dl entrar en visor 1. pre.ente refo~ de 1. Conltltuci6n, qUI au.enta de treinta 
a trein~a y uno al D~ero de pueltOI del Conlejo, la duraci6n djl mandato del Hiembro Iuplemen
tario .e reducir'. Ii fuele -aenelter. en 1a lIIedida necuaria para faeiHt.r 14 elecci6n anual 
de un Miembro, por 10 lIIeAOI, de cada una de las oraan i zacionel relionalel. 



TEXTE FRANCAIS 

Article: 24 • 'll_p~acer par le: texte luivant 

Article 24 

Le Conaeil eat compod de trente et une personnea, d~sign~'es par autant d'Etata Membres. 
L'Aaaembl~e de la Sant~ choiait, compte tenu d'une r~partition g~ographique ~quitable , lea 
Etata appel~a l d~aigner un d~l~gu~ au Conaeil, ~tant entendu qu'au moina troia de cea Membrea 
doivent !tre ~lua parmi chacun~ dea organiaations r~gionalea ~tablies an application de 
l'arUcle 44.' Chacun de cea Etata enverra au Con.eil une personnalitf:, techniquement qualifUe 
dans le dom~ine d~ 14; .. ntf:, . qui pourr~· .!tre accompagn6e de aupplhnta et de conseillers. 

Articl~. 25 - llemplacer par 1e texte suivant 

Article 25 

Cea Membrea sont Uua pour trois ana et sont dUigibleai cependant, parmi lea onz:eM_bres 
~lus lors de la premilre aesslon de l'A.semblfe de la Sant~ qui aulvra l'entr~e en vlgueur de 
1 '..endment l La prbente Constltullon portant 1e ncmbre des m_brea du Conseil de trente 1 
tnnte et un, 1e mandat du H.bre aupplnenta"ire flu aera, a'il ya lieu, rfdoJt d ' autant qu'il 
1e faudra pour facili~e.r 1 'U~ctiori d 'a"" .. oins un Kembre de chaque organilation r~giona1e chaque 
.nn~l!.. 



TEXTS RUSSE 
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2. DECIDE que deux exemplaires de 1a pr~sente r6solution seront 
authentifi~s par 1a signature du Pr6sident de la Vingt-Neuvi~me 
Assemb16e mandiale de la Sant~ et celIe du Directeur g~n~ra1 de 
l'Organisation mondiale de la Sant~, qu'un de ces exemplaires sera 
transmis au Secr~taire g~n~ral de l'Orgahisation des Nations Unies, 
d~positaire de la Constitution, et l'autre conserv6 dans les archives 
de l'Organisation mondiale de la Sant~ ; 

3. DECIDE que la notification d'acceptation de ces amendements par 
les Membres conforrn~rnent aux dispositions de l'article 73 de la 
Constitution s'effectuera par Ie dEpBt d'un instrument officiel entre 
les mains du Secr~taire gEn~ral de l'Organisation des Nations Unies, 
comme Ie pr~voit I'article 79 b) de la Constitution pour 
l'acceptation de la Constitution elle-mAme. 

• • 

Dixi~me sEance pl~ni~re, 17 mai 1976 
A29 / VR/ IO 

• 



I hereby certity that the toregoing 

ttext is a true copy of the resolution 

adopted by the twenty-ninth World Health 

Assembly at its tenth plenary meeting on 

lT May 1976, amending articles 24 and 25 

ot the Constitution of the World Health 

Organization signed at New York on 

22 July 1946, a duly authenticated copy 

ot which is deposited with the Secretary

General ot the United Nations. 

Por tM SBcNtary-Gonera!: 

The Director of 
tM Gtmsral Legal DiviBionJ 

in charge of tM Offloo of Lega! Affaire, 

United Rations, lew York 
23 Jun. 1976 

Je certitie que le texte qui pr~c~de 

est la copie contorme du texte de 1a 

r~solution adoptee par 1& vingt-neuvi~me 

Assemb16e mondiBle de 1a sant6 8. sa dixi~me 

s~ance pl~ni~re le 17 mai 1976, amendant 

lee articles 24 et 25 de 1& Constitution de 

l'Organisation mondiale de 1& sant~ sign~e 

a New York le 22 jui1let 1946. r~s01ution 

dont une copie dfiment &uthentifi'e est 

depos~e aupr~s du Secr~taire g~n~ra1 de 

l'Organisation des Nations Unies. 

Pour ls Searetaire general : 

Le DirectBur de la Division 
de a qusa tiona j uridiqusa generales J 

aharge du Service j~dique J 

Organisation des Nations Unies, New York, 
1. 23 juin 1976 
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